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This appcal has been filed in the Central
Administrative Tribunal against the juderent and deems o

....._.‘|

'd pPassed by the Munsif I, Gorakhpur on 16.7.85. The Civil*’

Court at Gorkhpur had no jurisdiction to entertain the
aforesaid appeal no. 1(5/86, there was no question to ‘L 1
transfer the same to the Central Administrative l'ribunal

for its adjudication as the appeal was not pending in
the Civil Court on Z.ll1l.85, the date from which the Tr:,byn

— -d..-..-.-.'__ ——
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al has come into force as pcr Central Adzxmistratwe

Tribunel Act 1985, . . ' ' - ad

2% The respnndent filed a- suit whic};l wag decreed '
and it was ordered by the liund&if I Gorakhpur that the s
respondent was entitled for the scale of %5.260-400 as
Golieth Crane Driver from 30.12.1983 and also directed
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3, The reapondent filed an cbjactim SR

has been stated that the aPplicant was already prq@L;: Hw
the resPOI'iaen't as Crane Driver in the scq]_e of -@»--{":"5
950-150C w.e .f + 30,12 .1983 in compliznce with ’ﬁhe ﬁi !

and decree passed by the fuunsn' I Gorakhpur and the . »,,\,.____? -
1lant has alreddy fixed the pay of the respondent w:[.g]tf el B

"f,

retrospective effect, The jurisdiction of the Tribunal
in the ayupeal has come into force in the year 1985} iﬂ_‘f
view of the fact that the decree was made effective by |
+he union of India itself and no useful RUCpose is to ba .14

served in filing the appeal and accordingly the appeal h&gmi

became infrectuous. #as such no order as to the costﬁq
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(Uv) : . Py




